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Ifear fafes % | 9 fa H# A injuries to 125 persons. Immediately after the receipt
vt my ifear wz ® % of information I visited the site of the accident along

- p . i ith my senior officers, supervised the rescue
oA &, W Agf AT A AT 7L e h

) operations and also visited the injured in the
fan A, FeEar lhnf, f@ ua_i' q¥  hospitals. In the second accident a goods train col-

for wrre AT i - lided with the rear of 33 Dn. Fast Passenger between
" hoaad ™ Bhanwar Tonk and Khongsara stations of South

FIqIR ¥ g ’lﬁ' @ HIT HIe T@ Eastern Railway on the 16th July. A, a result of this
y y
E i1 TEI"['EI!T F{gfg | 9T 9@T 9T "W accident, 50 persons lost their lives and 80 were

i & s injured. Thre third accident, i.e. the derailment of 1
il g o Wiﬁﬁ ¥ up Delhi Mail between Ambliyasan and Dangarwa

T | 9T 947 A frowrer ﬂa AT  stations of Western Railway on the 18th July ¢ was

721 a a7 st | ;ﬁ{- qwA T responsible for the death of 31 persons and injuries to
79. Both these places were immediately visited by

I_‘I _‘I Er” R - fr #re Ie my colleague Shri Mallikarjun along with the senior
AEH T WET 4T T o#w fm officers.

T ‘l S L ﬂ'aﬁ' arar | for wrare A w9 There were two other accidents in which 8 persons
TE war zawr afors T g9T 7 were killed and 67 injured.

T H® FrEE

.1 s 0 . 80‘?1'[ IDO N HE Perspective: All these accidents,
HATE wE T 10 AT UT 12 BT indeed every single accident is a
THET AMT F) A | §f Fegre gy matter  of  serious concern  to me  and

s W e b Fas all railwaymen as it is to the general
Al "i i) ﬁi_;” ?ﬂ‘g:f[ g fa public. Every accident is viewed
T2HT FH af, F4T l}"ﬁ' Az g A%@  seriously and
1O ZHT~12 BATT HAIge awrg g A .

x enquired  into

™ ?E fest & faar #ire feg "Rﬁﬁ thoroughly not only to punish the guilty but also to
FIIEEA g =§ TAFI 3 qm'{ HT ascertain the causes and to take measures necessary to
7oz m nfF prevent recurrence of similar accidents. Recently a lot

S h & omw has been said in this regard blaming the Railways for

-{-:nr =1 B cerror =T wrr mvermerens

STATEMENT BY MINISTER the accidents. I would, therefore, crave the indulgence
fstegare a1 e 3997 aigd fear st of the House to view Railway accidents in proper
Major train Accident between the 6th June, Perspective.
1981 and 18th July, 1981
Respoiwibiliti/ of Staff: As the Hon'ble Members
THE MINISTER OF RAILWAYS (SHRI are aware, there are over a million and a half rail-
KEDAR PANDEY): Mr. Deputy Chairman, waymen working round the clock in varying
Sir, with deep anguish I apprise the Hpuse of conditions and with equipment of varying degree of
three major train accidents which occurred complexity to keep the wheels moving over tht
during the recess period of Parliament. The gigantic network on the Indian Railways. Even before
first of these accidents took place betweena train start; from a station, during its journej and
Badla Ghat and Dhamara Ghat stations ofafter it reaches destination il
North Eastern Railway on the 6th June. In this
accident 7 coaches of 416 Dn. Passenger fell
down into the river Bagmati resulting in 270
known deaths and
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LShri Kedar Pandey] has to be dealt with
continuously by numerous railway staff on
whose vigilance and efficient performance of
assigned duties depends its safety. There are
checks and counter checks prescribed. Yet, it
is truly said that the best safety device is a
careful man. Vigilance of staff averts many
potential accidents. The Bailway Accidents
Committee, 1962 had observed that the staff
who were responsible for accidents
constituted, only 0.13 per cent of the total
number of staff on the Indian Railways.

The Hon'ble Members are aware that the
Government in their quest for safety,
appointed' three High Powered Committees to
examine the problem of accidents on
Railways in its entirely and suggest remedial
measures. The Committee were headed by Dr.
H. N. Kunzru (1962), Justice K. N. Wanchoo
(1968) and Justice S. M. Sikri (1978). These
Committees made many useful suggestions
which were implemented.

Trend of accidents; The number of train
accidents which took place on the Indian
Railways in 1960-61 was 2131. This number
came down in the last two decades and during
1980-81 it stood at 1013, declining by 52.6
per cent. The incidence of accidents bears
direct relationship to the volume of traffic
handled which i by and large, reflected in th,
total train-kilometres run. The incidence of
train accidents per million train kilometres
came down from 5.5 in 1960-61 to 2.2 in
1980-81, representing reduction of 60 per
cent.

The Hon'ble Members must have noticed
from the pamphlet "A Review of Accidents
on Indian Government Railways" presented to
Parliament every year that the incidence of
train accidents had been coming down stea-
dily till 1973-74 when there were 782 train
accidents. Thereafter the incidence of
accidents shot upto 925 in 1974-75 and
further t, 964 in 1975-76.
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In the next year ie. 1976-77 train acci dents
came down to 780. The reasons for the sharp
rise during 197475 and 1975-76 were the after
effect qf country-wide strike by railwaymen
and unsettled conditions of working in the
country which had affected the maintenance
of railway assets and discipline amongst the
railwaymen.  Thereafter, the  position
improved significantly and the number of
train accidents came down to 780in 1976-77,
in  which year our performance was
wholesome in all areas.

Unfortunately the standard of efficiency
attained by 1976-77 could not be sustained
for various reasons. The law and order
situation deteriorated discipline, quality of
service and maintenance of railway assets
suffered and the number of train accidents
started rising sin, 1977-78.

Arrear, of replacement and maintenance:
Due to difficult way, and means position,
there have been heavy arrears in the renewal
of railway assets i.e. track, rolling stock, etc.
Vandalism and thefts are other factors which
aggravated the ill effects. We are
concentrating on pulling up th arrears and our
curent five year Plan is intended to be a
rehabilitation plan; about 50 per cent of the
allocation will be spent o, replacement of
assets.

My purpose of saying all this is only to
bring out the back-ground. There is not the
least sense of complacency in the matter of
accidents. The crusade against accidents is a
continuous one. We cannot afford to relax at
any moment and are anxiously trying to
reverse, the ugly trend.

Measures for accident prevention: 1 have
already” submitted that railway safety is
ultimately irrxthe hands of the large number
of railwaymen who are responsible for
operations. Since the majority of the train
accidents is ultimately traceable to the failure
of human element. Safety Organisation on the
Railways  has
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been carrying out intensive safety campaign
to ensure that the staff do not violate rules or
indulge in short cut method that may lead to
accidents.

Inspections  Staff  education:  Great
emphasis is laid on proper training of staff.
Psycho-technical tests have been evolved to
asse, the skills and abilities essential for safe
working. These tests are being applied as an
integral part of recruitment for some safety
categories of staff.

Technological aids: As the Honble
Members are aware, to help the staff perform
their duties safely and efficiently, various
technological aids such as interlocking, track
circuiting, axle counters route relay interlock-
ing, automation warning system, ultrasonic
flaw detectors, multiple aspect and colour
light signals are being provided to the extent
feasible.

Mechanical maintenances Since failure of
equipment also accounts for quite a large
number of derailments, train examination and
spot checks in Train Examining Depots and
Workshops, etc. have been intensified. Rol-
ling Stock wJUbh require greater attention is
being segregated from the rest so that
concerted attention could be paid to the
rolling stock requiring closer attention at
frequent intervals.

Track maintenance: More funds have been
allocated for track renewals in 1981-82..
Measures like directed track maintenance,
measured  shovel  packing,  machine
maintenance, welding of rail joints have also
been taken to improve track maintenance.

GM's Inspections: There is a com-
prehensive system of inspections, by officials
of all levels to see that the prescribed rulea
and procedures are followed in day to day
working. In addition to the regular
inspections, surprise inspections both by day
and night are made. Orders have been issued
that General Managers accompanied by
Heads of Departments will carry out special
safety inspec-
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tions of all trunk routes of November, 1981.
The preparatory work in the field has been
started.

A special Safety Team comprising Joint
Directors from various disciplines has been
constituted recently under the direct charge of
the Railway Board. This team carries out field
checks and apprises the senior management
levels of zonal Railways on one hand and the
Members of the Board on the other. The
unfortunate trend of accidents is being
reviewed at special Board Meetings.

In the end I would like to assure the House
that to avoid accidents no efforts are being
spared and the safety measures are being
intensified to the fullest extent.

With your permission, Sir I lay on the
Table of the Sabha statement giving details of
the five accidents.

SHRI SUNDER SINGH BHAN-DARI
(Uttar Pradesh): Sir, I have a point of order to
make and I want a ruling on that.

SHRI SHIVA CHANDRA JHA (Bihar):
Sir, on a point of order.

SHRI M. KALYANASUNDARAM:
(Tamil Nadu) Sir, I have to make a point.

MR. DEPUTY CHAIRMAN: Order,
please. Yes, Mr. Bhandari.

sft gree fog werdt @ gwawmfa
wEiTE, og g W g v fe e
wiFgEen o1 wene 3y awn “fifay”
W & T g g1 FoSme &
wiaw am f o4z W Aifaw =
ufFaeT wes &1 SYOW gAT 8, AEA
w1 wedy ow ooy o & fe wd ot
=E gwave gt A, favmae fow #
ais @it g€ & vawr dider T
faem F@r ) o o A} wzte fear
AGT T F g NTHM, WA R
gA1RT #15 AEN S gt o e
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(47 a=T fag weidi)
w1 1 tfadeq a s@w fwar
AN A AW FA-BA AT § A
wasft fFas AT | FRR R WG AATE
fo wasft s o ) & ug |, SwT
# aow ¥« wfaw 7 fya #§ quefy
o w1 gwe fRar am w6
77 tfase fagd wee-afe g€ & 39
a1 wfae@re g wgi AT Sifge |
WY qF ARE T UG AF W ALGHT §
fo srod & wre FE G- WY
fermwz #1 st 4ar, g we-af
Agl g N, g7 o LHe FAW T
7 faar sar av | 39 & 5w gA A
T I A0 W1 Gm A § R vy aw
aY-fmr & weg afi adf € a7 a%
o wyaAn w@ehe e % feafy ¥
adt femrfy zar o v wr Ao
qrar & 1

¥ wgat g, fw & wredi A6 K
iz 71 fx v ¥ g 9 ofwde
oo swraafa g€ & 368 a2 W
faeare & =ewe wgv & g =ifze
az% & =& whawrs 71 f& ofEde
FEr T HIT | T OFW g, IAY
A #3qT Trfzo | wad 3T fav
F91 21 91 &, AA a1 FA94 I
HFE F WAL 9T T A 1 AGAT
g ar & s & wfaw wgm g
oo w1 g fF o S a1 w2whe
qE ¥ ZA & fAn wTEr w1 FEr
Stra |

Y guewwiw - SRT AE A
Rerdy oft & gy fr fdew wrv anfgn
A ww & I AW AEY, I ¥
& & wradrg WAt off T w1 oar fw
With your permission I lay to the Table of
the Sabha a statement giving he details of the

five accidents and hose details are there.
There are opies and you can have them.

qrq FTqT & A AW £
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sft gae fag windt : g ¥ wr

e |

st geawwale : agw wE0
AfmA TN Fmwr § | wgh A%
QMY FT VA, T AE AH
gfe 2, 39 guewi & @ww W
WA T wEr waa qui
T guadr § 3™ W wdl IeAUA
gwi wft s 99 F owAmi,
Hfr gechma difwe § gie g
§, w@eliz ¥ Ua-ATq 5 WTACAI T
A FUT G !

ot g fog wardt: wEE
wig W 7 5% e e &
Fao ¥ 5 weHU § wqr Fad wiwa-
ﬂﬁfi‘iﬁ’“ﬂfﬂﬂ?«rﬂiﬁﬁvﬁi
a1k § s F7 Sewlord aare W
Ay ¥ wwa § A1 7 0 d gm
w1y ¥ fardw § wawre ww fafaree
FrAf ws warg T |

ot g afw : § agar gl g,
uw uferden & gty gt 8
9§ WAA W gR wF T
gom & Y wrra-erf A8 7€ ¥

MR. DEPUTY CHAIRMAN: Now,
we take up... (.interruptions) Don't
be impatient. I am giving a chance.
Ther, are sO many Members who
have given their names fo, seeking
clarifications, and from the same
party there are so many .Members.
So I would request hon. Members
that one person from each party may
put questions. (Interruptions) I
would request that one Member may
be permitted from each  party, so
that we can finish it, otherwise

SHRI P. RAMAMURTI (Tamil Nadu); T will

speak from my party.

Mo WI§ WEMEIT :(wsq gaw) :

o fagaw § v o av wwafae
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Al

xarer g /1 w2t a7 3w gmT,
Ffem ug gat fare § foe wo wEEAn
71 agn a1 § ¥ & AT aF 1 IgE
41 # g7 ¥g 29 |

MR. DEPUTY CHAIRMAN: Let me see.
Mr. Bhabhra.. 1 (Interruptions)

SHRI DINESH GOSWAMI (Assam): May
I make a request? This is a matter on which
there was an adjournment motion in the Lok
Sabha. The numbe, of accidents which are
referred to are of an extremely serious nature.
May I summit, Sir, that clarifications from in-
dividual Members will not do justice to the
issue? So my request is that a discussion may
take place on the railway accidents? I do not
think that seeking clarifications will do justice
to this.

MR. DEPUTY CHAIRMAN:
Then you cannot have both the things.
(Interruptions) One by one.

SHRI DINESH GOSWAMLI: My
suggestion would be that instead of askfng for
clarifications, you permit a discussion on this
subject matter, in view of the very many
points which the hon. Minister has raised an
also in view of the complexities of th,
situation.

SHRI P. RAMAMURTL My sub
mission also is that many points that
are stated here are contestable. Last
time, during the Budget session, I
warned that before the next session
there will be many more Vaniyam-

badies. Just now he has read out a
brief given to him by the officials.
There are many points which 1 am

contesting because, [ know, as a mat
ter of fact; (Interruptions ) I say
that this is. a matter w"hich requires
serious consideration and  the
Government must be prepared to listen to us,
and take our suggestions, because we are all
interestd in seeing that the Railway run on
pro-
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per lines. Our criticism may be bitter, but
there is truth in it. Therefore, Sir, I would
request that , full-dress debate on this
question may take place. Clarifications do not
do any thing. The safety measures that he has
mentioned are all observed i, breach. I can
prove it with photostat copies. The Railway
Board has got to be shown what it is a full-
dress debate is absolutely essential.

SHRI M. KALYANASUNDARAM:
I would put only one question.
(Interruptions) ~Sir, he has made a
very comprehensive statement.
There is no practice of moving Adjournment
Motion in ou, House. This is a very serious
matter. In a less serious accident, a man like
Shri Lai Bahadur Shastri handed over his
resignation. A very serious accident has taken
place. It is not a question of seeking som”i
clarifications, A full dress debate is necessary.
So, I request you to convey our desire to the
Chairman in order t, fix a day and time for a
proper discussion on the statement of the hon.
Minister.

SHRI ARVIND GANESH KUL-KARNI
(Maharashtra): The days of Shri Lai Bahadur
Shastri have gone. The days of Mr. Pande
have come. Power is th, biggest thing in the
country. You must have power.

No W WEEIT . TH AGEA
Ay ¥ g = g 7o W ow
feae & fa% =gma 21 AW @Ay W
qGT< 31 A1 WIGS &2 F1 HATT 27 &9 1
9% oy HeAy W ¥ N FE ary TEY
THRGEER ¥ AT W, T ¥ 5 & a8 s
®E TT ARG FT T AT H
MR. DEPUTY CHAIRMAN: That is not

the point. Let us decide about it first.
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MR. DEPUTY CHAIRMAN: Please help
me. Let us decide about this suggestion first. SHRIP. RAMAMURTI:

Then you can make your points.

wo wik wgTiiT @ WAz wrE A
T A" 7 WA T3 FZ HEAT F WU 7
f OF a1 FgAT AZAT § AT _IY IAH
FUE IR A A WY F R
TR ¥ 4f A 5 #% gedqr I
FE Y

st wawmfe : wgd T A A
g @ w4 fato {8 wq FeRewors 2
ar TR QF ¥2H F0 0

o W WEAER 1 ug A) vEE

4 e aft P a7 e 8 1 Fesie

SHRI M. KALYANASUNDARAM: We
want a full-dress debate. Are you prepared for
a full debate?

o dwre otk : I8 & WY HF A
R #t Taskr o § 0 & ot Froky
g, % feilr am & 0F v e
L
Sir,... (Interruptions)

DR. RAFIQ ZAKARIA (Maharashtra) : I want to
know from Mr. Rama-murti as to what is the idea of
agitating about the debate. He knows it very well
that it is for the Business Advisory Committee to
decide all these things. (Interruptions) All the
parties are represented in the Business Advisory
Committee.

SHRI P. RAMAMURTI: May I remind Dr.
Zakaria that this mominp when we raised this
question, Mr. Venkataraman offered to have a de-
bate? Mr. Venkataraman is the Minister.

(Interruptions) DR. RAFIQ ZAKARIA:
This is entirely a different issue.

SHRI P. RAMAMURTI: This is why I am asking

the Railway Minister to move a Resolution saying

SHRI V. GOPALSAMY (Tamil Nadu): I that taking into account the serious accidents, we

would like to assoeiat,

myself with Mr. may have a debate. (Interruptions) I am requesting

Kalyansundaram. Unless we have a full-scale him and asking him as to whether he is prepared for

debat

"4 ‘.'ll i B A B B B s B b LR 1 L Y

MR. DEPUTY CHAIRMAN: I know that.

a debate on a Motion of thi, kind.
MR. DEPUTY CHAIRMAN: Let us hear the

Whv shonld we take the time of the Honse? Minister for Parliamentary Affairs.

ot #I17T 9i . G F FFEdz gz
rfaw a7z g FBai 2 zq & Fi9 qiw
fram ot f2F & 37 fz3sq #1 o0
g Wiz AW AT owww (AT
safeferey &1 q%eT 21 71 & 39 7
famr a7 7 | 3% ¥ Fre qq7 W
#q1 fqory o 3w w1 ® wTAAT

gadm wra fawm " view "
(sft witarere wadt) o Tl )
ZATY WIAATE WEEGT A1 AT WHTAT W
fr 31 77 ¥4 21 77 A7 4W

FIT “TTT'R’ T2 % | T 7 FER AF

¥
LY

"'?'r"T
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MR. DEPUTY CHAIRMAN: Now that the
Minister has agreed, we shall fix up some time
for discussion. Now, let us go to the next item.
The Budget of Assam will be presented after
it is presented in the Lok Sabha and, I think,
the House may have to sit for a few minute
after 5 o'clock. So, I would request the hon.
Members to it a bit longer so that the Budget
of of Assam can be laid on the Table before
the House adjourns this evening. Now, we go
to the next item.

[The Vice-chairman (Shri Arvind

Ganesh Kulkami) in the Chair].

THE PENSIONS
BILI 1981

(AMENDMENT)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P.
VENKATASUBBAIAH). Sir, I beg to move
for leave to introduce a Bill further to amend
the Pensions' Act, 1871.

The question was
was adopted.

put and the motion

SHRI P. VENKATASUBBAIAH: Sir, 1
introduce the Bill.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now, we go to the
next item.

ot fw wx m (fagre) : =,
F7r cqigE AT Wi i aifve )
g ar fo-gNeaw &5 9T A1 )
2% fao Aifzg £ v gar +F °

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You please listen to
me first and then I will hea, what you want to
say. I am moving to the next item.
(Interruption) What is your point of order? Is
it on the previous motion or the present one?
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W fox wrwr: v antz o
wide § foe wa wie firer a0 o §
A xgrema ¥ gafeaw @ § wy @
g lroregkaeBatafi ?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Jha, th, Chair is
supposed to have every paper and you need
not question the Chair. The Chair has every
paper before it. You raise your point of order.

ot frg wax v @ 7R SR
= 97 wga ® fan &% Az o
fear | wred 3% Zavr «fr aft, =
Fréwrn FT WX | AT TH FAT T E
7T |7 Z@A § 1 w0E fam ¥ waitaw
qAT w7 & 1. . . (swgwm)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am sorry but I
cannot help it. There is a notice from Mr. Jha
on the introduction of the Pensions's
(Amendment) Bill. But as you know, Mr.
Jha, the procedure is already over.

o fow = @ fwasi w99
37

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): T cannot
say. | have now been shoWn. I cannot help it.
But, if you want to speak, I am prepared to
hear. But you please speak when the Bill
comes before the House. Now I will go to the
next item.

THE OIL AND NATURAL GAS
COMMISSION (AMENDMENT)
BILL, 1981

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS (SHRI
P. C. SETHI): Sir, I beg to move:

"That the Bill further to amend the Oil
and Natural Ga, Commission



